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Shortage of Pilot* for Airbus Aircraft*

o±4. SHRI Gv Y. K.RISHNAN:
SHRI OM PRAKASH 

TYAGI s

Will rhe Minister of TOURISM AND 
C IV IL  AVIATION be pleased to state:

(a) wheihe the Indian Airline* is 
facing a te-rrxirary shortage of pilots for 
its airbus aircraft because of the almost 
anstant de’ivery of th" two additional 
plates the Airlines ordered in March;

(b) if so, whether there are some 
iliics in putting existing pilots to the

airbus; ancl

(r) if s'), the details thereof?

THE MIXISTKR OF TOURISM 
A \ D  CIVIL AVIATION (SHRI 
PURUSHOTTAM KAIJSHIK): fa) No, 
Sir.

(b) and fc\. D i  n->t a w .

B ib c t lv e  Plane on Morning Flight 
9fo. 409 from Delhi to Patna/RtuicU

Q4.5. SHRI SHAMBHU NATH 
<CH ATURVEDI: Will the Minister of 
TO U R ISM  AND CIVIL AVIATION 
Am pleased to state:

(a) whether the morning flight No. 409 
tfrom Delhi to Patna and Ranchi was 
abandoned on 19th May, 1978 because 
« r some defect in the plane;

(b) whether it was resumed at 3 p.m. 
i n  the afternoon by the same plane which

developed serious trouble and had 
*0 return to the airport with passengers 
igatping for breath and the cabin over- 
cheated ; and

(c) what action, if any, has been taken 
for putting the plane to Alight without 
•checking its fitness ?

THE MINISTER OF TOURISM 
AN D CIVIL AVIATION (SHRI 
PURUSHOTTAM KAUSHIK): (a)
Yes, Sir. The flight was delayed due to 
ah: failure of the auxiliary power unit.

(M N i. Sir. A different aircraft 
vesumed the flight at 144$ hours but had 
to  return to the base due to prcssurisation 
failure. The aricraft provided with 
automatic supply of oxygen to paasengera 
$n the event of prcssurisation failure 
were made ate of by the passengers. 
*ln such cases, there is some unavoidable 
•discomfort to passengers and the cabin 
pressure also goes up to some extent. 
However, safety is not affected.

(c) The matter is under investigation.

Impact of fold mtTftini MbwBM mi 
pnees of fold

946. SHRI JANARDHANA POO- 
JARY: Will the Minister of FINANCE 
be pleased to state.

(a) whether the Government’s gold 
auction scheme has brought any impact 
on the prices of gold in the country; and

(b) if so, to what extent?

THE MINISTER OF FINANCE 
(SHRI _H. M. PATEL): (a) and (b). 
Reduction in the price of gold or pegging 
the price of gold at a particular level is 
not the objective of Government's gold 
sales policy. The sale of gold by the 
Government has been designed as an 
economic measure to supplement preven­
tive measures in tackling the evil of 
smuggling of gold. The sale has dis­
couraged smuggling of gold into the 
country. The gold prices in India have 
shown some tendency to fall since the 
commencement of the gold sale operations 
in spite of the rising trend in international 
prices.

Dismissal of Employees of Soper 
Bazar, New Delhi

947 SHRI JANARDHANA POO- 
JARY : Will the Minister of COMM­
ERCE, CIVIL SUPPLIES AND CO­
OPERATION be pleased to state:

(a) whether it is a fact that a large 
number of employees of Super Bazar, 
New Delhi have been thrown out of 
service; and

(b) if so, the strength category-wise as 
on 1st April, 1977 and on 30th June, 1978 
and the number of persons dismissed and 
the rcas7ns therefore ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA­
TION (SHRI KRISHNA KUMAR 
GOYAL) j (a) Yes, Sir.

b) Information is being collected and 
will be laid on the Table of the House.

Proposal to Streamline the Depart* 
moots of Customs and Kids*

948. SHRI JANARDHANA POO- 
JARY: Will the Minister of FINANCE 
be pleased to state:

(a) whether there is a porposal .to 
streamline the departments of Excise and- 
Cusm.jis; and

(b) If so, the details thereof?
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1HE MINISTIR OF STATE IN 
THL MINIS'! RY OF FINANCE 
(SHRI SATISH ACRAWAL) : (a) and
(b). Streamlining of the Depatment t f 
Customs and Central Excise is a conti- 
miing process. Various steps have tern 
taken in this regard in the recent past and 
more, are underv ay. A comprehensive 
Central Excise Bill to replace the existing 
Central Excises and Salt Act, 1944, » n 
the process of being drafted. The L-ti- 
mates Committee of the Parliament is 
also expected to look into seme important 
aspects of the functioning of the Depart­
ment and make recommendations which 
could be taken into consideration while 
drafting the Bill ,
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James Raj Committee Report on
Public Sector Banka

950. SHRI P. K. KODIYAN :
SHRT BALASAHEB VIKHE. 
PATIL:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the James Raj Committee 
on the Public Sector Banks has submitted' 
an Interim Report to the Government;

(b) if so, what are the recommend** 
tions thereof;

(c) Government's decision thereon; 
and

(d) what benefits will be borrowers get 
in the light of the recommitdadons off 
the said Committee ?




